
WP No. 14806 of 2026

IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED: 20-04-2026

CORAM

THE HON'BLE MR JUSTICE M.DHANDAPANI

WP No. 14806 of 2026

Radhakrishnan Parthiban
S/o.Radhakrishnan,
Plot  12, G Square Baywatch,
Kuppam Road, Kaveri Nagar,
Kottivakkam, Tiruvanmaiyur PO
Chennai- 600 041.

..Petitioner(s)

Vs

1. The District Collector
Collectorate,
GST Road,
Chengalpattu- 603001.

2. The Revenue Divisional officer
36, Chennai Theni Highway,
Kadaperi, Tambaram,
Chennai- 600 045.

3. The Tahsildar
The Sholinganallur Tahsildar office,
TNHB , Sholinganallur,
Chennai-600 119.

4. The Tahsildar
Velacherry Taluk Office,
Chennai-600 042.
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..Respondent(s)

Writ Petition filed under Article 226 of Constitution of India, to 

issue  a  Writ  of  Mandamus,  directing  the  3rd  respondent   to  consider   the 

application submitted  by the petitioner to the  4th respondent  on 20.03.2026 

and the same  being forwarded  by the 4th respondent  to the  3rd respondent on 

the point   of  Jurisdiction  under  Na.Ka.  No.A1/626/  2026 dated 23.03.2026 

within a time frame.

For Petitioner: M/S.R.Ganesan

For Respondents: Mr.R.Murthi for R1 to R4

Government Advocate

ORDER

This petition has been filed seeking a direction to the 3rd respondent  to 

consider and dispose of the application submitted  by the petitioner to the  4th 

respondent   on  20.03.2026,  which  was  thereafter  forwarded   by  the  4th 

respondent  to the  3rd respondent on the ground of Jurisdiction  under Na.Ka. 

No.A1/626/ 2026 dated 23.03.2026  within a time frame to be fixed by this 

Court. 

2.The case of the petitioner is that  he is an eminent actor and film maker. 

He does not  hold any belief  with regard to religion and community.  In this 
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regard, he submitted an application on 20.03.2026 to the 4th respondent, namely, 

the  Tahsildar,  Velachery  seeking  issuance  of  a  “No  Caste  No  Religion” 

Certificate.  The  said  application  was  subsequently  transferred  to  the  3rd 

respondent,  namely   the  Tahsildar,  Sholinganallur  on  jurisdictional  grounds. 

However, the said application has not been considered till date. Aggrieved by 

the same, the petitioner has approached this Court by filing the present writ 

petition.

3.The learned counsel appearing  for the petitioner would submit that, in a 

similar  matter,  the  Hon’ble  Division  Bench  of  this  Court,  by  order  dated 

10.06.2025  in  W.A  No.401  of  2025  issued  a  direction  to  the  concerned 

Tahsildar to issue  a “No Caste No Religion”  Certificate within a period of one 

month.  Replying on the said order,  the learned counsel  prayed for a similar 

direction in the present writ petition. He would further submit that, in view of 

the aforesaid decision of the Division Bench of this Court, this Court may be 

pleased to  issue a  direction to  the 3rd respondent  to  issue  a  “No Caste  No 

Religion” Certificate to the petitioner within a reasonable time to be fixed by 

this Court. 
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4.The learned Government Advocate appearing for the respondents would 

submit  that  a  similar  certificate   has  already  been  issued  by  the  Tahsildar, 

Tirupattur, on 05.02.2019  and that an appropriate order would be passed in 

favour of the petitioner by the 3rd respondent on or before 29.04.2026. 

5.In view of the above, there shall be a direction to the third respondent to 

issue  “No Caste No Religion”  Certificate to the petitioner, in terms of order 

passed by the Hon’ble Division Bench of this Court in W.A No.401 of  of 2025 

on 10.06.2025,  on or before 29.04.2026.

6.With the above direction, this writ petition stands disposed of.  There 

shall be no order as to costs.

List the matter for reporting compliance on 29.04.2026.

20-04-2026

Index: Yes/No

Speaking/Non-speaking order

Neutral Citation: Yes/No

Uma

Note: Issue order copy today i.e on 20.04.2026

__________
Page4 of 6

https://www.mhc.tn.gov.in/judis ( Uploaded on: 20/04/2026 07:27:08 pm )



WP No. 14806 of 2026

To

1. The District Collector
Collectorate,
GST Road,
Chengapattu- 603001.

2. The Revenue Divisional officer
36, Chennai Theni Highway,
Kadaperi, Tambaram,
Chennai- 600 045.

3. The Tahsildar
The Sholinganallur Tahsildar office,
TNHB , Sholinganallur,
Chennai-600 119.

4. The Tahsildar
Velacherry Taluk Office,
Chennai-600 042.
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M.DHANDAPANI, J.

Uma
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20-04-2026
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